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(e) whether the balance sheet of 
Pure Drinks Private Limited reflected 
the purchase ot shares worth Rs. 4.5 
crores in C.J. International Hotels 
Limited? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) In 
accordance with the usual practices 
and procedures followed by the finan- 
cial institutions, while appraising the 
loan application from CJ International 
Hotels Limited (CJIHL), the perfor- 
mance of its associated concerns inclu- 
ding that of Pure Drinks Private Limi- 
ted (PDPL) was looked into by the 
institutions. 

(b) and (c) CJIHL is reported to 
have informed Industrial Finance Cor- 
poration of India that PDPL has in- 
vested Rs. 4.50 crores in the share 
capital of CJIHL out of the sale pro- 
ceeds of their property at Bombay. 

(d) At the time of disbursement of 
assistance to CJIHL, besides the gua- 
rantee of PDPL, the institutions had 
obtained unconditional and irrevocable 
personal guarantees of the promoter 
directors of CJIHL and PDPL, hypo- 
thecation of plant and machinery), 
pledge of shares of the Promoters of 
CJIHL to the extent of Rs. 4.50 
crores with IFCI and execu- 
tion of promissory notes as per usual 
practice. As the assistance disbursed 
was thus adequately secured, guaran- 
tee of PDPL was accepted as an in- 
terim measure, on the condition that 
the guarantee of Pure Drinks (New 
Delhi) Limited would be furnished 
subsequently to replace the guarantee 
of PDPL. 

(e) Yes, Sir. 

Deployment of Armed Forces person- 
nel  to   maintain  law  and  order 

870. SHRI KISHOR MEHTA: Will 
the Minister of DEFENCE be pleased 
to state: 

(a) the number of times the Armed 
Force were deployed to help State 
Governments and civil authorities to 
maintain law and order during the 
last three years; 

(b) what are the details in this re- 
gard; and 

i 
(c) the total number of Armed For- 

ces personnel killed in these operations 
and what benefits have been provided 
to the members of their families? 

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a) 
and (b) A statement is attached, (see 
below). 

(c) A total of 144 personnel of the 
Armed Forces were killed in these 
operations. In the case of those killed 
while fighting against hostiles like 
Nagas Mizos and while dealing with 
agitating para military personnel, fa- 
milies are entitled to liberalised pen- 
sionary awards as per rules promul- 
gated in 1972. 

As regards those killed in operation 
"Blue Star" in Punjab, the benefits of 
liberalised pensionary awards with 
some improvements are admissible to 
the families. In addition, each family 
is entitled to a lumpsum ex-gratia 
grant of Rs. 1. lakh, irrespective of 
rank. 

In all other cases covered by the 
question, the families are entitled to 
special    family  pensionary  award. 
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